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2,0RDER DT, 25-4=-2001.

This matter has been taken up today
on being menticned Wby Shri S.K.Das,leamed
counsel for the applicant and shri s.3.Jena,
learned aAdditional standing Counsel for the
353/2001

Respondents, we have seen the M, A,NO,

filed by leamed ASC after serving copy on the
other side.In this 0,A,,the applicant has prayed
salary from 19,6,199% to 31.12,%8.

for arrear

rRespondents in their M, A, have stated that it ,
has been decided to make payment of the arrear
salary to the applicant for the aoove pericd and
in view of this the O, A. .has become infructuous,
Learned counsel for the Applicant submits that
the O,A, may be dis_osed of with a direction .to
the Respondents to make payment as per the
averment made in the M,A, within a stipulated
period.In view of this, the O,A., is dis ,o0Osed of

-~

with a direction to Respondent No,3 to make
payment tO the applicant as per the averments
made in the M,A.No. 353/2001 within a pericd of
90 days from the date of receipt of a copy of

this order,No costs,

— Soprolih,
( G. NARASI MHAM) SOMNATH SOMY"
MEMB ER (JUDICIAL) VICHR )
KNM/CM,




